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IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Special Original Jurisdiction)

MONDAY, THE SEVENTEENTH DAY OF AUGUST
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 26851 0F 2026

Between:

Shaheen Educational Services Private Limited,, 16-8-933/1 , N/ajestic Lane,
New lV'lalakpet, Hyderabad, Telangana - 500024 Represented by its Director,
Abdui Haseeb, Aged about 31 years, S/o Abdul Qadeer, Rl/o 4-1-93, Noor
Khan Taleem, Bidar, Karnataka, 585401

...PETITIONER
AND

'1 . The Assistant Commissioner of State Tax,, Malakpet-ll Circle, Charminar
Division, 1 1th Floor, south Wing, Gaganvihar Building, Nampally, Hyderabad-
500 001.

2. The Assistant Commissioner of State Tax, Moosarabagh Circle, Charminar
Division, 9th Floor, Gaganvihar Building, Nampally, Hyderabad-500 001

3. State of Telangana, Through Principal Secretary to Government, Revenue
Department (Commercial Tax), Hyderabad, Telangana

4. The HDFC Bank Limited,, Naubad Branch-6946, Grd Floor, CI\,4C No. 19-4-
489-3, Karnataka 585404 Represented Bank [\/anager

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased

to issue a writ, order, or direction more particularly one in the nature of a Writ of

lVlandamus declaring that (i) The impugned Show Cause Notice in Form GST DRC-

01 bearing Reference No. 2D3609250548670 dated 29.09.2025, bearing an



unverifieddigitalsignature,isinvatid,nonestandUnenforceableinlaw,and

consequent|ydeclaretheimpugnedorderinFormGSTDRC-OTbearingReference

No. 2D361225O27412R dated 08.12.2025 as arbitrary, illegal, without jurisdiction',

contrarytotheprovisionsoftheCGST/TGSTActS,Violativeoftheprinciplesof

naturaljusticeandArticlesra,rg(1Xg)and265oftheConstitutionoflndia,and

consequentlysetasidethesame,andpasssuchfurtherorotherorde(s)asthis
HonourableCourtmaydeemfitandproperinthecircumstancesofthecase,(ii)The

recovery notice in Form GST DRC-13 bearing Reference No DRC-07

TRACKER/PBA 12026 caled 18.A7.2026 issued by Responden: No.2 to Respondent

No.4isarbitrary.illegal.withoutlurisdictionandwithoutauthorityoflawandviolative

ofArticlesl4.lg(1xg)and265oftheConstitutionoflndia.andConsequentlySet
aside the same and pass such further or other orde(s) as tnis Honourable court

may deem fit and proper in the circumstances of the case. (iii) ln the alternative, and

withoutprejudicetotheabove'thisHonourableCourtmaybepleasedtopermitthe

Petitioner to avail the statutory remedy of appeat against the impugned Order in

Form GST DRC-07 bearing Reference No. 2D361225027412R dated 08.12.2025' by

granting the Petitioner an approprrate opportunity to file the appeal' and direct the

Respondent authorities not to initiate or continue any coercive recovery proceedings

till such appeal is filed and considered in accordance with law'

.A. NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the writ petition, the High Courl may be pleased to

suspend impugned demand notice in Form GST DRC-1 3 bearing Reference No.

DRC-07 TRACKER/P8A2026 dated 18.o7.2026 issued by the Respondent No 2 to

Respondent No. 4.

l.A. NO: 2 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in suppcrt of the writ petition, the High Court may be pleased to stay



==!%t

operation of impugned order in Form GST DRC-07 bearing Reference No

2D361225027 41 2R dated 08-12-2025 passed by the Respondent No. 1 .

Counsel for the Petitioner: SRl. NAGENDRA PRASAD

Counsel for the Respondents No 1 To 3: SRI K. SAI AKARSH, AGP
REPRESENTING SRI SWAROOP OORILLA, SPECIAL GOVERNMENT PLEADER

FOR STATE TAX
Counsel for the Respondent No.4: ---
The Court made the following: ORDER



I\ THE HIGH CoIiRT f'OR THE STATE OF TT]LANGA),{A

THE HO\BL Ii THE CHIF]F JUS TICE SRI APARESH KUMAR SINGH

AND

THT] HO:\'BL[ SRI JL STI CE G.M.MOHIUDDIN

\\iRIT PETITIdN No.26851 of 2026

Dated: 17.08.2026

Befw ecn:

Shahecn Edr.tcational Serr rces Pnr ate Limited
. . . Petitioner

and

l he Assistant Llottt ttt issit-rner of State Iar.

Malal.pct-ll [. ircle . C.harminar [)ir ision:

I l'i' Floor. SoLrth \\rin,c.. Gaganr ihar Building-

Narnpallr'. H1 clcrabad.

and 3 rtLhers.

...Respondents

ORDER:

l-earned cottnscl Sri \agendra Prasad appears for the petitioner'

Sri K.Sai .\karsh. learrled Assistant Gor erntnent Pleader'

represenling Sri Ssaroop Oorilla" leanred Special Governrnent Pleader

tbr State Tax. appears lor respondents No l to 3.

AT HYDERABAD
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2. The writ petition has been preferred against the show cause

notice in Form GST DRC-01 d,ated29.09.2025, the order in Form GST

DRC-07 dated 08.12.2025 and the consequential recovery notice in

Form GST DRC- l3 dated 1 8.07 2026.

3. The petitioner has approached this court alleging that impugned

show cause notice and the order are unsigned documents and they are

not valid or authentic.

4. However, alter some arguments, learned counsel for the

petitioner seeks liberty to the petitioner to prefer an appeal against the

impugned order. He subrrits that sJme delay might have been occured

in approaching the appellate authority and therefore, the appellate

authority may be directed to consider it sympa thetically.

5. Learned Assistant Govemt.nent Pleader fbr State Tax subrnits that

the petitioner was at liberly to prefer an appeal against the impugned

order taking all the grounds as are available in law and on facts before

the appellate authority in respect of the subject tax period.

6. However, upon hearing thc learned counsel for the parlies, since

the petitioner seeks liberty to prefer an appeal, we do not wish to

comment on the merits of the contentions raised by the parties.



7. \\'e grant iibert) to thc petilioner to pref-er an appeal within a

periocl o1'tu'o rr eeks rvtth statutorY pre-deposit and a delav condonation

application. Tho petiLioner mal take all such grounds ol law and facts in

the mcuro of appeal as are a\ ailable to it Needless to say' the appellate

authoritl' *ottld consider the question ol delal taking inlo account the

afbrcsaid iact: ancl circrturstances and if he is satisfied on the point of

delal'. proceed to decicle the appeal on merits in accordance with law'

During the perio<1 of tu o u ceks lr ithin r'vhich the petitioner has to file

the appeai. n() coercivc steps bc taken'against the petitioner pursuant to

th. itttlruuttcd gurllitltcu n,'t iuc

I fhe ivrit petiLion is accorclingll disposed of *'ith the aloresaid

iibertr.'l'here shall bc no order as to costs

\{iscellant-ous applications pencling. if anr'. shall stand closed.

SD/. L,VIJAYA LAXMI
ASSISTANT REGISTRAR

,TRUE COPY// //^., \

sEcrtoru oFFlcER

To,

1 . The Assistant commissioner of state Tax , Malakpet-ll circle, charminar

Division 1 1th =loor. ,orih Wing Gaganvihar Building Nampally' Hyderabad-

500 001

2. The Assistant commissioner of state Tax,, IVloosarabagh circle, charminar
Di,rision, gth Floor. Gaganvihar Building, Nampally, Hyderabad-SOO 00'1

3. The Prjncipal Secretary to Government, Revenue Department (Commercial
Tax). Hyderabad. State of Telangana.

4 The Bank Manager, HDFC Bank Limited,, Naubad Branch-6g46, Grd FIoor,CI\4C No. 19-4-489-3 Karnataka SB54O4 Represented Bank Manager
5. One CC to SRt NAGENDRA PRASAD, Advocate tOpUCl



@w'Et7

6. Two CCs to SRI SWAROOP OORILLA, SPECTAL GOVERNIVENT PLEADER
FOR STATE TAX, High Court for the State of Telangana, at Hyderabad
louTl

7. Two CD Copies

DAN

GJP
-*J'-



HIGH COURT

DATED: 1710812026

ORDER

WP.No.26851 of 2026

DISPOSING OF THE WRIT PETITION

WITHOUT COSTS
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